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MINISTRY OF HOME AFFAIRS
NOTIFICATION
MNew Dethi, the 13th February, 2008
G.S. R ET(E).—In exercise of the powers confimred
(1) of sub-sacti section {1 of

75 of the Disaster Management Act

2005}, the Central Government hereby makes the followimng

rules, panehy —

{1) These rules

1. Short title and commencement.

oC cal

d the Disaster '-..:.’I.l;_clluu- (MNatonal I Digaster

Kesponse Foree) Rules, 2008
(2} They shall come into lforce on the date of thelr
publication in the Official Gazetie

2. Definitions—{ 1) In these rules, unless the context
otherwise requires,

(a} “Act™ means the Disaster Managenment Act,
2005 (53 of2005);
“pattalion™ means & unil of the Central Par
narked by that Force as o

o

Military Force
battalion;

means the

Central P

under,

{1} the Cenira

1945 (66 of 1949;

{1y the Border Security Force Act, 1964
of [965);

{iii} I' ¢ Central Industrial Security Force Act,

hof 1908 ar
( he Indo-Tiket: r der Police ||
(vl the Indo-Tibe l..il'l Gorder Polce Force

A 4

means the

Authority™

|_|.§ i “National

rement Authority established

(2} Words and expressions used herein and nol
defined but defined in the Act shall have the meanings
respectively assigned to them in the Act

3. Constitution of Foree.—( 1) The personnel deputed
from the Central Para Military Forces by the Central
Order

Government in the Ministry of Home Aff
mumber 1/15/2002-DM-I'NDM-11I{ A), dated the 19th
January, 2006 shall be deemed to have been de 'pi-.:u:.J in the
se rules:

ional Pisaster Respense Foree under th

{2) The Central Government may, in consultation
the Mational Aathority, dep 't
number of personnel from
io the National Disaster Response Force for the
gkills, capabilities and

> Central Para ‘-.-1':i|l;||:-.' Fi':.'-_'-_-:-:

'|'l|.;"i_'|i"-lZ:.

of disaster mandgement, having

ations and experience of handling disaster and tl

agement and such other technical qualifications as

prescribed by the Central Government in this behalf;

|L.|.h-l W

Provided thal in the g

12l with the reg ation and

experience, the Cen Covernment may appoinl St

personne! through deputation from other organizations C

on contract basis,



2| ot o bottalion deputed 1w the Motional

BT F o T L i 4 ez - + . I
LHSE ] Iesponse Force ol Miese rules:shall remain

ardinariby g sach wra pericd o Dive years |

dedd i
the Force may beveplaced roue yem

4 Superintendence, divection and conirol of Force,
(1} Tl

Loy

the Matio

Y L P NETII | ITgL (Ppy
rintendence, areclc

el Respo

and: supervizion ol the Mational

reliolr sng

rinfed by Ui Manige

aml

*whiished by the o

nat more lian twenty-lve per ceet of

i responsibility, training, skill, duties. eic,

[he M
and egu

Hanagament reluted tasks and for dealing wit

disustar situptions or disaster

6. Conditions of service.— (1) The e

condi Frervice mcludine disciplinarny powers relning
onnel deputed from the Centeal Para Mililary

Forces o the Mational Disaster Responseé Force &

Connnue o no I"_‘___L!|i'!: 15 of the

the rules applicable to the respec Force and 115 ser

by such ry




